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form ni wil lf;ill timi 	25.6.98 	 Thsi application has been filed 
C. E 	R. 5O/ 	 against 	the 	Annexure 	9 	order 	of 
dvowjc 	 dismissal dated 24 4 1997 passed by the 

ated 	 3rd respondent- Director of Postal 

Services, Assam Circle, Guwahati. 

The applicant, being aggrieved 

with the Annexure 9 order of dismissal 

dated 24.4.1997, submitted an appeal 

before the 2nd respondent on 22.9.1997. 

However, till now the appeal hs not yet 

been disposed of. Hence the present 

• 	 application. 

• 	 Heard Mr V.M. Thomas, learned 

counsel for the applicant and Mr G. 

Sarma, learned Addl. C.G.S.C., appearing 

on behalf of the respondents. On hearing 
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the larned counsel for the parties we 

feel it will be exp9dient if direction 

is given to the 2nd respondent to 

dipose of the appeal submitted bythe 

applicant. 

Accordingly we dispose of this 

application with direction to the 2nd 

respondent to dispose of the appeal 

filed by the applicant on 22.9.1997 as 

early as possible, at any rate within a 

period of two months. from the date of 

receipt of this order. 

Mr Thomas submits, that the 

applicant may also be given a personal 0 . 
hearing. Accordingly, the 2nd respondent 

before disposal of the appeal may give 

an opportunity of personal hearing to 

the applicant. 

With the above observation the 

application is accordingly disposed of. 

Member 	 • 	Vice-Chairman 


